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SYNOPSIS 

That the present application is filed challenging the illegal and unscientific 

management of over Burden dumps by the private Respondent viz. M/s Balasore 

Alloys Ltd. Further the direct discharge of untreated runoff water to the Damsala 

nala and thereby contamination of Surface water and Ground Water with 

Hexavalent Chromium, a carcinogenic substance leading to health hazards in the 

locality.  

Further on dated 09/12/2025 State pollution Control Board issued one direction to 

the Respondent Unit directing to maintain the water quality of Damsala Nallah and  

directed to take adequate treatment of mine drainage discharge / Surface runoff 

through ETP before discharging to Damsala Nallah. 

That in the month of June 2025, the Ministry of Jal Shakti conducted an inspection 

of Ground Water Quality in Sukinda Valley, Jajpur District, Odisha and higher 

concentration of chromium was found in ground water. The Sukinda Valley 

area has phreatic aquifer up to a depth of 30 meter below ground level 

followed by fractured deeper aquifer. A total number of 233 samples were 

collected from the study area and analysed. The samples were collected from hand 

pumps, dug wells, Effluent Treatment Plant (ETP) mine pits, Damsala Nala and 

Brahmani River. In addition to these groundwater samples, samples were also 

collected from surface water body (pond, spring and river), to assess the quality. 

Out of 233 samples, 37 samples have shown higher concentration of 

chromium (VI) above 0.05 mg/l during pre-monsoon and 28 locations have 

shown chromium (VI) above 0.05 mg/l during post-monsoon season. 

LIST OF DATES 

22/08/2014  the Respondent Company got environmental clearance for 

Underground Chromite Mine in Village Kaliapani, Tehsil, 

Sukinda, District Jajpur, Orissa (64.463 ha) (expansion from 

0.42 MTPA to 0.6 MTPA and change in technology from 

opencast to opencast and underground). 

15/12/2014  One corrigendum environmental clearance has been granted in 

favor of the Private Respondent. 

20/01/2025  One amendment environmental clearance has been granted in 

favor of M/s Balasore Alloys Ltd. for Proposed Common 

Boundary Mining and Common Boundary Dumping with Jindal 

Chromite Mines of M/s Jindal Stainless Ltd., located in Village 

Kaliapani, Tahasil- Sukinda, District Jajpur in addition to the 
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existing activities viz. Opencast & Underground mining, 

mining of blocked pillar in open pit mines & Common 

Boundary Dumping with M/s IMFA, with production capacity 

of Chrome Ore 0.6 MTPA from Kaliapani Chromite Mines 

(ML. area:64.463Ha) located in Village Kaliapani, Tahasil-

Sukinda District Jajpur. 

01/02/2025  Consent to operate has been granted in favor of the private 

respondent for production of 0.6 MTPA Chrome Ore (ROM) 

and handling/processing of COB Plant of Capacity 1 x 20 TPΗ. 

June 2025 Ministry of Jal Shakti conducted an inspection of Ground Water 

Quality in Sukinda Valley, Jajpur District, Odisha 

09/12/2025 SPCB issued one direction to the Respondent Unit. 

13/03/2026 Photographs taken by Applicant suggesting direct discharge of 

polluted water into the Damsala Nallah by Private Respondent. 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLAKATA 

(Under Section 18(1) read with Section 14(1), 15, 20 of  

the National Green Tribunal Act 2010) 

Original Application No __________ /2026 

IN THE MATTER OF: 

 

 Kailash Chandra Nayak, C/o- Chakradhara  Nayak, At/Po- 

Nuadihi, PS- Sukinda, Dist- Jajpur, Odisha, 755018 …    

         APPLICANT 

   VERSUS 

1. State of Odisha represented by Chief Secretary, Government of Odisha, 

Lokaseva Bhawan, 751001 Bhubaneswar csori@nic.in  

2. District Collector, JAJPUR, At/Po/Dist-JAJPUR, Odisha, 755001, 

dm-jajpur@nic.in  

3. Divisional Forest Office, Cuttack Forest Division, At/po- Balisahi, 

Government Press Employee Quarters, Cuttack, Odisha 753012, 

Email- dfo.cuttack@odisha.gov.in 

4. Member Secretary, Odisha State Pollution Control Board A/118, Unit-

VII, Nilakantha Nagar, Bhubaneswar, PIN-751012, Odisha Email: 

paribesh1@ospcboard.org  

5. Deputy Director of Mines, At/Po Jajpur Road, Dist-japur, Pin- 755019  

Email:ddm.jajpurroad@orissaminerals.gov.in   

6. Member Secretary, Central Pollution Control Board, Parivesh 

Bhawan, East Arjun Nagar, Delhi -110032 Email: mscb.cpcb@nic.in   

7. UNION OF INDIA Through the Secretary, Ministry of Environment, 

Forests & Climate Change, Indira Paryavaran Bhawan, Jorbagh  New 

Delhi – 110003,Email- secy-moef@nic.in 

8. Director General of Mine Safety, Government of India, Dhanbad, 

Jharkhand dgmsindia@gmail.com 

9. Regional Director, Central Ground Water Board, South Eastern 

Region, Bhubaneswar Bhujal Bhawan, Khandagiri, Bhubaneswar, 

mailto:csori@nic.in
mailto:dm-jajpur@nic.in
mailto:dfo.cuttack@odisha.gov.in
mailto:ddm.jajpurroad@orissaminerals.gov.in
mailto:mscb.cpcb@nic.in
mailto:secy-moef@nic.in
mailto:dgmsindia@gmail.com
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Email: rdser-cgwb@nic.in 

10.  M/s Balasore alloys Ltd., Kaliapani Chromite Mine, represented 

through its Agent Mines, At/Po- Kaliapani-755047, Dist- Jajpur. 

 

          RESPONDENTS 

I. The address of the Applicant is given above for the service of notices of 

this Application. 

II. The addresses of the Respondents are given above for the service of 

notices of this Application.  

III. The Present Application Challenges destructive activities and unscientific 

management of mines by the Chromite Mines leading to the obstruction 

of natural streams, nickel deposits in agricultural land because of the 

mines run off, depletion of ground water in nearby villages because of 

deep mining, underground water contamination with Hexavalent 

Chromium and the unscientific management of mines overburden 

causing severe environmental hazard in the locality. 

 

IT IS MOST RESPECTFULLY SHOWETH: 

1. The Applicants is a local inhabitant belonging to Sukinda Block where the 

chromite ore mines are operating. The applicant and his villagers are 

directly affected due to the pollution caused by the Respondent Company 

and default of regulatory authorities in ensuring the compliance of 

approvals such as Environment Clearance and Consent to Operate.  

2. That Orissa accounts for about 98% of the total proved chromite 

(chromium ore) reserves of the country, of which about 97% occur in the 

Sukinda Valley, over an area covering approximately 200 sq. km, in the 

Jajpur district. Presently there are 17 chromite mines operating in 

Sukinda. And 16 of these 17 units, practicing opencast mining, while one is 

underground ( Facor, Kathpal). The cumulative production of all the 

mines is around 10.8 Million Tons per Annum. 

3. That on dated 22/08/2014 the Respondent Company got environmental 

clearance for Underground Chromite Mine in Village Kaliapani, Tehsil, 

Sukinda, District Jajpur, Orissa (64.463 ha) (expansion from 0.42 MTPA to 

0.6 MTPA and change in technology from opencast to opencast and 

mailto:rdser-cgwb@nic.in
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underground). Copy of the environmental clearance letter dated 22/08/2014 

is annexed here unto as ANNEXURE-1. 

4. That in the environmental clearance letter dated 22/08/2014 under the 

Heading of Specific Conditions in Point No. (vi) it is categorically 

mentioned that “Mine water discharge and/or any waste water shall be 

properly treated in an ETP/s for the removal of hexavalent chromium and 

to meet the prescribed standards before reuse/discharge. The run off from 

OB dumps and other surface run off shall be analyzed for hexavalent 

chrome and in case its concentration is found higher than the permissible 

limit, the waste water should be treated before discharge/reuse.” However 

in the present case the private Respondent is not taking adequate steps 

for neutralize/ removal of hexavalent chromium prior to discharge of 

the same into the nearby nallah called as Damsala Nallah.  

5. It is further submitted that in the environmental clearance letter dated 

22/08/2014 under the Heading of Specific Conditions in Point No. (xix) it is 

categorically mentioned that “Process water discharge and/or any waste 

water shall be properly treated to meet the prescribed standards before 

reuse/discharge. The runoff from temporary OB dumps and other surface 

run off shall be analyzed for iron and in case its concentration is found 

higher than the permissible limit, the waste water should be treated before 

discharge/reuse.” It is pertinent to mention here that the Private 

Respondent is not taking adequate steps for treatment of the waste 

water/ runoff water so as to meet the prescribed standards before 

reuse/discharge. 

6. It is not out of place to mention here that in the environmental clearance 

letter dated 22/08/2014 under the heading of General Conditions in 

condition No. (v) it is categorically mentioned that “There will be zero 

waste water discharge from the plant.” However in the present case the 

Respondent Unit is directly discharging the polluted waste water/ 

runoff water into the Damsala Nallah and also polluting the ground 

water of the region. 

7. It is pertinent to mention here that on dated 15/12/2014 one corrigendum 

environmental clearance has been granted in favor of the Private 

Respondent as a typographical error occurred inadvertently in General 

condition No. (i) & (ii) of EC letter at page 6 in environmental clearance 
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letter dated 22/08/2014 for which the  words in General condition 'Iron ore' 

& 'Iron ore and waste' rectified as 'Chrome Ore' and 'Chrome Ore and 

waste. Copy of the corrigendum dated 15/12/2014 is annexed here unto as 

ANNEXURE-2. 

8. It is not out of place to mention here that on dated 20/01/2025 one 

amendment environmental clearance has been granted in favor of M/s 

Balasore Alloys Ltd. for Proposed Common Boundary Mining and 

Common Boundary Dumping with Jindal Chromite Mines of M/s Jindal 

Stainless Ltd., located in Village Kaliapani, Tahasil- Sukinda, District 

Jajpur in addition to the existing activities viz. Opencast & Underground 

mining, mining of blocked pillar in open pit mines & Common Boundary 

Dumping with M/s IMFA, with production capacity of Chrome Ore 0.6 

MTPA from Kaliapani Chromite Mines (ML. area:64.463Ha) located in 

Village Kaliapani, Tahasil-Sukinda District Jajpur. Copy of the amendment 

environmental clearance letter dated 20/01/2025 is annexed here unto as 

ANNEXURE-3. 

9. That in the amendment clearance letter dated 20/01/2025 under the heading 

of Specific condition in condition No. (ii) it is categorically mentioned that 

“All other conditions mentioned in the Ministry's letter No. J-

11015/139/2012-IA.II(M) dated 22.08.2014 and corrigendum 15.12.2014 

dated shall remain the same, as applicable.” However in the present case 

the project proponent is not complying with the conditions imposed 

vide environmental clearance letter dated 22/08/2014 and 15/12/2014.  

10. It is pertinent to mention here that on dated 01/02/2025 one Consent to 

operate has been granted in favor of the private respondent for production 

of 0.6 MTPA Chrome Ore (ROM) and handling/processing of COB Plant 

of Capacity 1 x 20 TPΗ. That the same CTO is valid for the period upto 

31/03/2026. Copy of the CTO dated 01/02/2025 is annexed here unto as 

ANNEXURE-4. 

11. That in the CTO letter dated 01/02/2025 it is categorically mentioned that  

“4) The mine authority shall submit a time-bound action plan within 15 

daystime to complete the following jobs for improvement of environmental 

status of the mine. 
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i) Repair of damaged portion of the internal road adjacent to the OB dump-

1 

ii) Replacement of the sensors at EQMS with new EQMS sensor at the 

inlet and outlet of ETP to resume transfer of monitoring data to SPCB 

Server. Till such time record keeping shall be done of physical monitoring 

of water at ETP inlet and outlet and quantity of chemical consumed in ETP 

iii) Upgradation of existing STP with 40m3/day 

iv) Deployment of a mist canon for strengthening of air pollution control 

measures at the ore stockyard and repair of existing fixed water sprinkling 

system alongside side road 

v) Installation of dry fog system at the feeding hopper of COB plant by 

replacing the existing manual water sprinkling facility.” 

It is pertinent to mention here that though in the CTO it is specifically 

mentioned that the mine authority shall submit a time-bound action plan 

within 15 days time to complete the aforementioned jobs however as on 

date above mentioned jobs are not complied by the mine authorities. 

12. It is not out of place to mention here that the State Pollution Control Board 

on dated 24
th
 November 2025 conducted a river water quality monitoring, 

and during inspection it is found that the water quality of the Damsala 

Nallah is found to be higher than the Board's prescribed standards in 

various locations.  

13. That pursuant to the analysis of the water samples collected from various 

sources, SPCB on dated 09/12/2025 issued one direction to the 

Respondent Unit stating “Therefore, to maintain the water quality of 

Damsala Nallah: you are directed to take adequate treatment of your 

mine drainage discharge / Surface runoff through ETP before 

discharging to Damsala Nallah, Action taken report shall be submitted to 

this office within 7 days from the date of issue of this letter with a copy to 

Head office.” Though the 7 days time period has already lapsed as on date 

no adequate measures has been taken by the Respondent Unit so as to treat 

the surface runoff water prior to discharge into the Damsala Nallah. Copy 
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of the direction dated 09/12/2025 issued by SPCB is annexed here unto as 

ANNEXURE-5. 

14. It is most humbly submitted that from the photographs it is also evident that 

the Respondent Unit is discharging untreated waste water/ surface runoff 

water directly into the Damsala Nallah and thereby polluting the Damsala 

Nallah and the ground water. Copy of the photographs suggesting direct 

discharge of the untreated waste water/ surface runoff water into the 

Damsala Nallah is annexed here unto as ANNEXURE-6. 

15. It is pertinent to mention here that in the month of June 2025, the Ministry 

of Jal Shakti conducted an inspection of Ground Water Quality in Sukinda 

Valley, Jajpur District, Odisha and higher concentration of chromium 

was found in ground water. The Sukinda Valley area has phreatic 

aquifer up to a depth of 30 meter below ground level followed by 

fractured deeper aquifer. A total number of 233 samples were collected 

from the study area and analysed. The samples were collected from hand 

pumps, dug wells, Effluent Treatment Plant (ETP) mine pits, Damsala Nala 

and Brahmani River. In addition to these groundwater samples, samples 

were also collected from surface water body (pond, spring and river), to 

assess the quality. Out of 233 samples, 37 samples have shown higher 

concentration of chromium (VI) above 0.05 mg/l during pre-monsoon 

and 28 locations have shown chromium (VI) above 0.05 mg/l during 

post-monsoon season. Copy of the inspection report of June 2025 is 

annexed here unto as ANNEXURE-7. 

16. That in the inspection report of June 2025 in conclusion and 

recommendation under point No. 7 it is specifically recommended that 

“Effluent treatment systems in the mining areas must be strictly maintained 

to ensure effective treatment and compliance with discharge standards. This 

is crucial to prevent contamination of nearby surface water bodies”. 

However, in the present case the recommendation made by the Ministry is 

not followed by the project proponent and on the contrary the project 

proponent is directly discharging the contaminated waste water into the 

perennial nallahs and also to the agricultural lands. 

17. In September 2007, the Blacksmith Institute had listed Sukinda as one of 

the 10 most polluted places in the world. The valley is abundant in the 

deposits of chromite and has the largest open cast chromite ore mines in 
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the world. The mines operate in the area without proper environmental 

controls, and pollution caused by the mines is a major health hazard. 60% 

of the drinking water contains hexavalent chromium at levels more than 

double the international standards and as per an Indian health group 

estimations 84.75%of deaths in the mining areas, where regulations are 

non-existent are due to chromite-related diseases. There has been virtually 

no attempt to clean up the contamination 

18. Presence of Cr (VI) in mine drainage water as the Opencast chromite 

mining generates huge volumes of seepage water. Even though 

chromium in chromite is in the trivalent state, some hexavalent Cr(VI) is 

always formed due to certain complex reactions. If Cr(VI) containing mine 

drainage water is released untreated, can severely contaminate the nearby 

water bodies. Many mines have chrome ore beneficiation (COB) plants, 

where chromium content in the ore is concentrated through washing and 

sorting. Washings from the COB plants can also be a source of Cr(VI). 

19. Water Quality Status in Sukinda Valley Area: Damsala nallah, a small 

rivulet flows through the valley and meets the Brahmani River. There are 

seventeen chromite mines in valley which discharge their effluent into 

Damsala Nallah. The water from these mines naturally contains hexavalent 

chromium as a pollutant. In order to control Hexavalent Chromium 

concentration in Damsala Nallah, the State Pollution Control Board had 

conducted a study in the year 2012, through IIT, Kharagpur to make an 

assessment of the then prevailing treatment system. The study by IIT, 

Kharagpur found that the treatment plants were inadequate to treat 

hexavalent chromium to maintain the water quality of Damsala Nallah 

below the tolerance limit of 0.05 mg/l. Accordingly, it was Suggested to 

upgrade the treatment plants of all the mines.  

20. Overburden generation: Opencast chromite mining generates enormous 

quantities of overburden (OB). The stripping ratio varies from 1:5 to 1:10 

and in some cases overburden ratio having the maximum output of 14.55 

Metric Tons of waste generated against 1.0 Metric Tons of Ore. Unless 

managed properly, run offs from the OB dumps have the dual potential of 

polluting the water bodies by siltation and leaching of Cr(VI).  Dust 

generation: Huge amounts of dust are released during mining, stacking and 

loading. The dust is, though mostly, chromite particles, may also contain 
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traces of Cr(VI). Unfortunately, chromite bearing mines occur mostly in 

forest areas, thus an inevitable loss of huge forest cover due to mining. 

21. The Damsala rivulet crosses the mining belt along the length. This being 

the main source of water (at least during the earlier days), settlements and 

villages have developed around this rivulet. Damsala, carries the mine 

drainage water from almost all the mines. Water samples collected from 

various points of the river, starting from the site with no mining activity to 

the downstream of all the mines, show marginal increase in Cr(VI) 

concentration, but is still within the stipulated standards for drinking and 

bathing water. It should, however, be borne in mind that the water quality 

of Damsala river with respect to Cr(VI) is governed by the quality of 

discharge of the treated mine drainage water 

22. That because of the obstruction of nallah, the streams got dried and facing a 

silent death. The streams used to irrigate 500acres of agricultural land and 

because of the streams dried, now most of the land could not be irrigated.  

23. That because of the large number of vehicles transporting the minerals, the 

roads become more polluted with dusts and the local commuters are 

suffering as sprinkling on roads are not being done regularly. That even 

though no improvement in the situation has taken place on ground, but the 

pollution control board remain a mute spectator and allowing the unit to 

operate in violation of the environment norms. 

24. That because of the discharge of untreated water by the  Respondent 

Company to the Damsala Nallah, the water has been contaminated and 

people bathing in the Damsala nalla water are complaining of the skin 

diseases. 

25.  That the Open cast chromite mining generates huge volumes of seepage 

water. This water seeps into the ground of the quarry. It dissolves the 

chromium. The chromium in C trivalent stage Cr (III) turns into the 

hexavalent Cr(VI) form due to complex reactions (including oxidation). 

Hexavalent chromium is more soluble in water than any other form.  It is 

also the most toxic form of chromium. Studies have shown that Cr (III) in 

minerals can get oxidised to Cr(VI) and its problems are exacerbated. It is 

submitted that the threat of hexavalent chromium in the region is quite 

imminent and an independent study can dig out more information on the 

impact of hexavalent chromium in the locality. 
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26. It is further submitted that the local people are also complaining of Kidney 

related disease and persistent cold in bodies and the reasons are attributed to 

the polluted water in the locality. 

27. That because of deep mining the water level in the locality have depleted 

and no when local people make hue and cry the Respondent Company 

makes available water in tankers at its whims. It is humbly submitted that 

there is need for necessary corrective measures so as to address the water 

depletion issue which is also a condition in environment clearance letter and 

no such long-term corrective measures like supply of treated water from 

any of the nearby river needs to be done and has not been done even after 

mining of more than thirty years. 

Grounds 

a) Unscientific Dumping of Over Burden in Private Agriculture and 

Community Forest Land is causing serious damage to land.  

b) Discharge of Untreated Mine Water directly to the Damsala Nallah and 

there by polluting the water bodies, 

c) Blockage/Obstruction of 1
st
 and 2

nd
 order natural streams by overburden 

of the respondent company. 

d) The mines run off water discharged to the natural streams during rainy 

season making the entire water source unfit for use. 

e) That the Ongoing Mining Operation by the Respondent Company is in 

gross violation of the conditions of Environment Clearance, Consent to 

Operate and Principles of Sustainable Development, Precautionary 

Principle and Polluters Pay Principle.  

LIMITATION 

That there is a subsisting cause of action because of the Direction issued by 

SPCB in December 2025 and the Respondent Unit as on date not fully 

compliant to the directions, hence the application is not barred by limitation. 
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 PRAYER 

A. That the Environment Clearance granted in favor of Respondent No.10 may 

be suspended till full compliance of all the conditions imposed in 

Environment Clearance letter. 

B. Direct the Opposite Parties to remove the overburden material and allow free 

flow of natural streams and Restrain the Mines from discharging the mine 

water/run off water to the natural streams and nallas. 

C. Direct the respondent No.10 to restore the damage caused to the agricultural 

land and water bodies due to overburden and other mining related activities 

of the Company Respondent. 

D. Constitute an independent fact finding committee to assess the damages 

caused to the agricultural lands and streams/nallas because of the 

obstruction, discharge of mine water and due to action of the Respondent 

No.10. 

The Hon’ble Tribunal may pass any other order deems fit in the 

interest of justice 

Applicant Through 

                    

ADVOCATE 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, EASTERN 

Kailash Chandra Nayak 

State Of Odisha & Ors 

VAKALATNAMA 

ZONE BENCH, KOLKATA 
Original Application No.- of 2026 

Versus 

In re: 
APPLICANT 

RESPONDENTS 
KNOW ALL to whom these present shall come I, Kailash Chandra Nayak, Clo- Chakradhar Nayak, aged 
about- 48 years, At/Po- Nuadihi, Dist- Jajpur, Pin- 755018. Applicant in the above mentioned matter, do 
bereby appoint (herein after called the advocate/s) to be my/our Advocate in the above noted case authorized 
him :-San kar Prasad Pani, Advocates, Plot No 2132/4814 B, Nageswartangi, Bhubaneswar, 751002, Mob 
no.9437279278, Email- sankarprasadpani@gmail.com Enrollment no. 0-785/07 and Ashutosh Padhy, 
Enrollment no. O-1018/23. 
To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may 
be tried or heard and also in the appellate Court including High Court subject to payment of fees separately 
for each Court by me/ us. To sign, file verify and present pleadings, appeals cross objections or petitions for 
execution review, revision, withdrawal, compromise or other petitions or affidavits or other documents as 
may be deemed necessary or proper for the prosecution of the said case in all its stages. To file and take 
back documents to admit and/or deny the documents of opposite party. 

Advocate 

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise 
touching or in any manner relating to the said case. To take execution proceedings. The deposit, draw and 
receive money, cheques, cash and grant receipts thereof and to do all other acts and things which may be 
necessary to be done for the progress and the course of the prosecution of the said case. To appoint and 
instruct any other Legal Practioner, authorizing him to exercise the power and authority hereby conferred 
upon the Advocate whenever he may think it to do so and to sign the Power of Attormey on our behalf. 
And /We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his 
substitute in the matter as my/our own acts, as if done by meus to all intents and purposes. 
And I/We undertake that I / we or my /our duly authorized agent would appear in the Court on all hearings 
and will inform the Advocates for appearance when the case is called. 
And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of 
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate, which he shall 
receive and retain himself. 
And I /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by melus 
to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the 
said case until the same is paid up. The fee settled is only for the above case and above Court. I/We hereby 
agree that once the fee is paid. I /we will not be entitled for the refund of the same in any case whatsoever. If 
the case lasts for more than three years, the advocate shall be entitled for additional fee equivalent to halfof 
the agreed fee for every addition three years or part thereof. 
IN WITNESS WHEREOF I/We do hereunto set my /our hand to these presents the contents of which have 
been understood by melus on this Bday of nh 2026. 
Accepted subject to the terms of fees. 

Katlash chandna Noyele 
Client 

4th

April
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